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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

ORIGINAL APPLICATION _No. 586/95

DATE_OF _ ORDER 3 22=07-1997.

-------.a--——-- - —-—

Between =

l.Damodara Venkata Krishna Rao
2. Damodara Lakshmi Narayana Rao

«» Applicants
And ' |

1.The Chief General Manager,
Telecommunications,
A.P.Circle, Doorsanchara Bhavan,
Hyderabad~1.

2. The Director (Telegraph Traffic),
Telecommunications, Abids,
Hyderabade~l,
3. Sr.Superintendent, Telegraph Traffic,
Rajahmundry Division,
Veergbhadrapuram,
Rajahmuniray East Godavari
District-533 104.
4. Superintendent-in-Charge,
Centrsl Telegraph Office,
Rajahmundryg, East Godavari Dist.533 101.
++ Respondents

Counsel for the Applicants t Shri M.P.Chandra Mouli

Counsel for the Respondents Shri Kota Bhaskar Rao, Addl.CGSC

CORAM;: |

THE HON'BLE SHRI H.RAJENDRA PRASAD : MEMBER (A)

(Order per Hon'ble Shri H.Rajendra Prasad, Member (A) );%:)
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{Oorder per Hon'ble Shri H.Rajendra Prasad, Member (A) ).

et

Heard Shri Janardhan Rao for Shri M.P.Chandramouli,
counsel for the applicant and Shri Kota Bhaskar Rao, standing

counsel for the respondents.

2. The applicants were engaged on an interm;ient basis on
hourly wages. They claim that they were engaged for delivery of
telegrams,andfgioduce some documents in support of their claims.
Their grievance is that they are not being engaged continuously
but only 4 intermfiently. They further allege that the
work relating to delivery of telegrams is being entrusted to
agents on contract basis in the name of non-existent persons where
.as actually the work is being performed by the applicants themselves,
The applicants therefore pray that they should be engaged in their
own names and without any break. The respondents explain that with
the introduction of new and improved transmission techniques, the nmwl
o$ number of telegrams has registered a sharp decline and that there is
far less nged for engaging casual labour for the purpose of delivery
of telegrams. It is also mentioned that contingent workers like
the present applicants are usually engaged for sucg miscellanecus
tasks as fetching of water, c¢leaning, sweeping and scavenging and,'only
on rare océassions,for delivery of telegrams. It is added that all

works other than the delivery of telegrams 8re being entrusted to

agents on contract basis.

3. Under the circumstances explained above we can merely
direct the.responddnts to consider the possibility eof engaging

these applicants in any type of woerk, including the delivery of tele-
grams, in view of their past association and experience. This may

be examined as per extant-rules,aand an effort be made to provide

work to these applicants, to the extenﬁ&ossible, on any type of

job that méy be available to contingent workers. No direction can be
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given to engage the applicants constantly when no work is

available to be perfsrmed by them on continous basis.

4. Thus the OA is disposed of. No order as tc/>[ costs.
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(H.RAJE PRASAD)
 Member (a)
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O.A.586/95

To

1. The Chief General Manager,
Telecommunications, ‘
A.P,.Circle, Doorsanchar Bhavan,

Hyder abad-1, '

2. The Director{Telegraph Traffic), -
Telecommunications, abids, Hyderabad-1.

3, The Sr.Superintendent, Telegraph Traffic,
Rajahmundry Divisi on, Veerabhadrapuram,
Rajahrr;undry East GodavaripDist-104, '
4, The Superintendent-in-Chiege, ' Ty
Central Telegraph Office, : -
Rajahmundry, E.G.Dist-101, .
5. One copy to Mr,.M.P.Chandramouli, Advocate, CAT,Hyd.
6, One copy to Mr,.K,Bhaskar Rao, Addl ,CGSC,CAT, Hyd,
7. One copy to HHRP.M.(A) CAT.Hyd.
8. One copy to BR. (A) CAT.HYGO

9, One spare CcOpPY.
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TYPEL BY CEECKEL . BY
COMEKEL BY ZPPROVED BY

IN THE CENTRAL ADMINISTR:TIVE TRIBUNAL
FYLURABAD BEWCH AT HYLBRARAL

THE HON'BLE MR.JUSTICE
VICE~CHATRMAN
~an C
——?
THE HOW'BLE MR.Ho RATENDRZ, PRAGAL:M( 2,)

Dateds ),7,.’7 ~10e7
ORDER/JUDGMENT
MOAO/R‘.tAo/CoA-I‘Io.
i
PN
C.AJNo, b %6 [‘qf
»
T.A.No. (Wap. )
“admittedjand Interim directions
Issued.
Allowe
Disposed of with Cirections : .
———— )
. , ', ——__—_-__'——ﬂ. '
Dismissga, § _ -
Lismisded ag Withdrawn
- ' . Dismisdec for default,
' Créer ‘d/Re jecte ”TMH ﬁ‘“Tqu'$?.€ﬁ§:;na’ ‘
N No order as to OBl 4l @cﬂnﬂ"‘ﬁi“ﬁﬁ"‘wﬂ '
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